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qLFLE. 747(3).— FT 9w, B ataf=aw, 2002 (2002 F7 20) FF &7 147 F 91 9fd
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(i) FATF 2 F A, FAA (4) 7 9@ F T, g@t® v w1 gfw dte " wr gfoeta G
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2. g ATATAAT 18 7gax, 2023 | TgT g7 |

[®T. H. 354/1 5/2022-2.&3“'{'{]
AT 2T3ed, 3T A=

qe: q&T ATegaaT d&ar 18/2022-F71" IATE [, fadiw 19 AT, 2022 ™ ar.#.[. e
584 (1), faAT® 19 TS, 2022 F Tgd AIXA & ST, FETAO, 9 |, @< 3, 3uEs () #
TR T T o ST THE sifaw ar stfeeEer "edr 32/2023- FeRiT 3R e, fadiw
29 foraqwaw, 2023 5o ar.Fr.[A. @@ 700 (31), fai® 29 fraway, 2023 & dagd 9=d & Teq,
FETYTIOT, AT |1, G2 3, IU-TT (i) § whriora f&am = «m

MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 17th October, 2023
No. 34/2023-Central Excise

G.S.R. 747(E).— In exercise of the powers conferred by section 5A of the Central Excise Act, 1944
(1 of 1944) read with section 147 of the Finance Act, 2002 (20 of 2002), the Central Government, on being
satisfied that it is necessary in the public interest so to do, hereby makes the following further amendments in the
notification of the Government of India in the Ministry of Finance (Department of Revenue), No. 18/2022-Central
Excise, dated the 19" July, 2022, published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i),
vide number G.S.R. 584 (E), dated the 19" July, 2022, namely:-

In the said notification, in the Table,-
(i) against S. No. 1, for the entry in column (4), the entry “Rs. 9050 per tonne” shall be substituted;

(if) against S. No. 2, for the entry in column (4), the entry “Rs. 1 per litre” shall be substituted
2. This notification shall come into force on the 18" day of October, 2023.

[F. No. 354/15/2022-TRU]
AMREETA TITUS, Dy. Secy.

Note:  The principal notification No. 18/2022-Central Excise, dated the 19" July, 2022 was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 584 (E), dated the 19" July,
2022, and was last amended vide notification No. 32/2023-Central Excise, dated the 29" September, 2023,
published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i), vide number
G.S.R. 700(E), dated the 29" September, 2023.
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&A1 30 S, 2022 & TEq 9IEd o TSI, FHTLTI, AT I, @ 3, 3UEe (i) § Tenrira f&am waw
T ¥ THH ATaH I ATIG=AT H&AT 33/2023- FeaT AT e, faars 29 faww, 2023 &
ar.#1. . §=ar 701 (31), feAiw 29 ffawaw, 2023 & dgd 9d & 19, FTETE, 90 |, @ 3,
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NOTIFICATION
New Delhi, the 17th October, 2023
No. 35/2023-Central Excise

G.S.R. 748(E).— In exercise of the powers conferred by section 5A of the Central Excise Act, 1944
(1 of 1944) read with section 147 of Finance Act, 2002 (20 of 2002), the Central Government, on being satisfied that
it is necessary in the public interest so to do, hereby makes the following further amendments in the notification of the
Government of India in the Ministry of Finance (Department of Revenue), No. 04/2022-Central Excise, dated the 30"
June, 2022, published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i), vide number
G.S.R. 492 (E), dated the 30" June, 2022, namely:-

In the said notification, in the Table,-
(i) against S. No. 2, for the entry in column (4), the entry “Rs. 4 per litre” shall be substituted;

2. This notification shall come into force on the 18" day of October, 2023.
[F. No. 354/15/2022-TRU]

AMREETA TITUS, Dy. Secy.

Note: The principal notification No. 04/2022-Central Excise, dated the 30" June, 2022, was published in the Gazette
of India, Extraordinary, Part 11, Section 3, Sub-section (i), vide number G.S.R. 492 (E), dated the 30" June,
2022, and was last amended vide notification No0.33/2023-Central Excise, dated the 29" September, 2023,
published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i), vide number G.S.R. 701(E),
dated the 29" September, 2023.
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